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Applicant is seeking execution of the order dated 04.10.2023 passed in OA No. 586/2023. In that 0A,
Applicant had raised the issue of pollution being caused in Kotwan Industrial area of Kosi Kalan, Mathura
District, Uttar Pradesh. Tribunal had disposed of the OA by forming a Joint Committee and directing the Joint
Committee to ensure collection of water sample of discharge from the factories in the concerned area and get the
report of the samples and submit it before the Tribunal. The Report was to be submitted by the Joint Committee
before the Registrar General of the Tribunal within three months.

2. Submission of Learned Counsel for the Applicant is that the direction issued by the Tribunal has not been
complied by the Joint Committee and that no Report of the Joint Committee has been submitted till now.
3. Issue notice to the respondents. Applicant is directed to serve the respondents and file affidavit of service
atleast one week before the next date of hearing.
4. Respondents are also directed to file the compliance report atleast one week before the next date of hearing
by e-mail at judicial-ngt@gov.in preferably in the form of searchable PDF/OCR Support PDF and not in the form
of Image PDF.
5. Liston 24.07.2024
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(Office) 0522-228723

Fax  : (Office) 0522-2286471
E-mail : upgwd.in@gmail.com
. Website : http://upgwd.gov.in
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e .th.ereas the above titled Application was listed before the Hon'ble Tribunal on 19.04.2024 (copy of order, petition &
application are enclosed), when the Tribunal inter-alia passed the following order (reproduced relevant extracts only):
"' 3. Issue notice to the respondents. Applicant is directed to serve the respondents and file affidavit of service
atleast one week before the next date of hearing.
4. Respondents are also directed to file the compliance report atleast one week before the next date of hearing by
e-mail at judicial-ngt@gov.in preferably in the form of searchable PDF/OCR Support PDF and not in the form of

Image PDF.
5. List on 24.07.2024."
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2. Now, take further notice that the above matter will be listed for further consideration before the Hon'ble Tribunal on 24th July,
2024, at Faridkot House, Copernicus Marg, New Delhi-110001 through physical hearing (with hybrid option), when you may
appear before the Hon'ble Tribunal either in person or by a pleader duly instructed, and file report/reply, as per directions of the
Hon'ble Tribunal vide Order dated 19.04.2024.

3. Take further notice that in default of your appearance on the date above mentioned, the said Application will be heard and

determined in your absence.
4. Given under my hand and the seal of this Hon'ble Tribunal, on this 22nd April, 2024.....
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“....Whereas the above titled Application was listed before the Hon'ble Tribunal on 19.04.2024 (copy of order, petition &
application are enclosed), when the Tribunal inter-alia passed the following order (reproduced relevant extracts only):

" 3. Issue notice to the respondents. Applicant is directed to serve the respondents and file affidavit of service
atleast one week before the next date of hearing.

4. Respondents are also directed to file the compliance report atleast one week before the next date of hearing by

e-mail at judicial-ngt@gov.in preferably in the form of searchable PDF/OCR Support PDF and not in the form of
Image PDF.

S. List on 24.07.2024."
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2. Now, take further notice that the above matter will be listed for further consideration before the Hon'ble Tribunal on 24th July,
2024, at Faridkot House, Copernicus Marg, New Delhi-110001 through physical hearing (with hybrid option), when you may
appear before the Hon'ble Tribunal either in person or by a pleader duly instructed, and file report/reply, as per directions of the
Hon'ble Tribunal vide Order dated 19.04.2024.

3. Take further notice that in default of your appearance on the date above mentioned, the said Application will be heard and
determined in your absence.

4. Given under my hand and the seal of this Hon'ble Tribunal, on this 22nd April, 2024.....”
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Ao gy BRA aifersor (Tershd)), o1 Reoft 3 =ifdra E.A. NO. 18/2024 In O.A.

No. 586/2023 Narender Sirohi Vs State Of Utter Pradesh &0rs 3 Waszor a1 2Ty SRIErA Ud
TSR 31217~

ditra shera- afyr o o R g o 3w e & ufrart dwa-6 ur Rrlers
aprsf ST AT Iowosmer Mae (W03L0FOT0H0) eftewyr, edle ua,
TIES35 THT oTAT &
I B A F g ¥ 5 Re @ Fy smaem @& a3 JOINT COMMITTEE
OF CPCB, UPPCB, & DISTRICT ADMINISTRATION OF DISTT. MATHURA BT=T 23 @ 24/01/2024 a5t
Sitg ROIE 3reor A aoer IRG @Y o=t
ufrard) Jdsar-6 BRI USRIl A U IMET e Ul 2i-

1. U8 6 urae—-1 & f5eft Ruoft a8 amaszsar @1dt 21
2. I8 6 uear-2 & At Roolt & smgegmar =@t B
3. U8 F uxae-3 # Tt Ruoft &5t amaewsar <&t 21
4. 9% 5 Usae—4 & et Rwoft &Y stasamar @dt B
5. 98 6 ue-5 # Topelt Ruwoft a5t amasmsar =&t 21
5.198 & uzae-5.1 & Reeht fewoft &t amaszsmar adt 2
5.2 6 usde-5.2 #F Fedt fewsft a5 smacgmar =iEét 2
5.39% 6 w¥ae-5.3 # TGt RRwoRt &t anaegwmar <&t 21
5.49% 6 uzae-5.4 # Ty Tewgofl &1 amaesrspar =18t 21
5.59% T UzdZ-5.5 & f=ft fewoft & amaegsmar &t 21
5.69% f6 uzde—5.6 # Nt Raoht &5t angogmar =&t 2
5.798 T Uxde-5.7 H fpit feofy &Y amaeaesar =&t 21
5.898 b uzdZ—s5.8 & fopefl fewyoft &Y smaezewmar @l 21
5.99% b UTaZ-5.9 H At feaoft &t amgeuwmar <&t 21

5.10 ooue i 3@ @ godto In3vs e ERT & 210 N.O.C ordt 6 o g 2
ezt g N.O.C. UTd el &g WaR waR fsem o 21 & N.O.C.3g 3mdest o &t
greft dAzenait wr renfasrst gy sty @ e o aifew off o e o wEr 2

=3 R & IcoiRaa dzemst @& N.O.Ca sreage Rafy Rreeaa 2:-
1. ARYA INDUSTRIES F-52, Kosi Kotwan, Extension-1 Kosi Kalan Mathura
opzvs arez N.O.C. =gt 31 N.O.C.aar &g =few o Ream omm 21
2. SVARAN TEX PRINTS PVT. LTD. Plot No.D-25&26 Kosi Kalan, Mathura
am3vs arer N.O.C. =@t 21 N.O.C.oa &g =ifed oMt R aram 2
3. JAINCO INDIA Plot no-D-22 Industrial Area, Kosi Kalan Mathura
an3vs arez N.O.C. =&t 1 N.O.C.oa 2g =fewr ot fsarm omm B
4. M/S REDOX DENIM HUB PLOT NO. F-100 UPSIDC. Kosi Kotwan Mathura
an3vs arer N.O.C. =il 1 N.O.C.&a 2g afed &t fpam ommm 2
5. M/S BALAJI COLOUR CARE Plot No. E-118, Kosi Kotwan Kosi Kalan Mathura
ap3vs areX N.O.C. @dr 21 N.O.C.or=t &g =ifew omdt fram orm 2
6. M/S SHREE BALAJI PROCESSORS Plot No. F-91, Kosi Kotwan Mathura
on3vs arex N.O.C. =@t &1 N.O.C.oet 2g =hfew omdt feam omm 2
7. M/S SHAILENDER DYENG Plot No.F-75, UPSIDC Kosi Kotwan, Mathura
sm3vs arez N.O.C. utd 2|
8. SHREEJI POLYFAB PVT.LTD. H-61, Kosi Kotwan Extension-1, UPSIDA, Mathura

amavs ares N.O.C. e 21 %/
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9. T D Process Plot No.f-55, Industrial Area, Kosi Kotwan Extension-1 Mathura
om3vs @re¥ N.O.C. =&l 21 N.O.C.o&r B9 =i wirdt fparr orem ¥
10. VAISHNAVI TEX PRINT Plot No. E-124, Kosi Kotwan, Industrial Area, Extension-1 Mathura
on3vs areX N.O.C. <&t 21 N.O.C.e=r 2g =ifew omst Ream amm 2
11. M/S DENIM TOUCH Plot No. E-117, Kosi Kotwan Exténsion-l, Mathura
om3vs arez N.O.C. =&t 21 N.O.C.o=r 2q =ifed ot fpem omm 2
12.M/S RK PROCESS F-88, Industrial Area Kosi Kotwan Extension-1 Mathura
ou3vs are N.O.C. =&l &1 N.O.C.oist &g =ifed &ret Rear omm 21
13. M/S SPS PROCESSORS PVT. LTD. Kosi Kotwan, UPSIDC, A 2A Industrial Area Mathura
an3vs drez N.O.C. =it 21 N.O.C.oar &g =ifewr o fasarm orm 2

A1 T8 B wae-1 F Rt Rupoft @Y amaewresar = t 2
12 I8 5 uwae-1 & feefy Ruoft &t amasasar =8t 2
.13 IE 5 w1 & it Ruoft a5 amaeesrsar =€t 1
1 IE 6 waz-1 i et Ruoft @ amaesrsar =&t 2
.2 UGB 6 uvdaw-1 ¥ Teft Ruoft &Y angewsar =€t ®
.3 U6 5 ue—1 F it Raooft o smasamar =@t 2
.3 9% & uzae-1 # el RRwoft &t anagewesar @i @ 2
a8 T uwae-1  fheft Ruooft o smaezwmar =gt 2
e 5 uzae—1 & et Rwoft &9t siosawar @dt 2

(eI I e e W« e NS IS e

3re: A grRr erae Re wifesr EA.NO. 18/2024 In O.A._No. 586/2023 Narender Sirohi
Vs State Of Utter Pradesh &Ors gcter TR =18t @ ©d forsd &y o 21
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about:blank

_ Ground Water Department
.I| (Namami Gange & Rural Water Supply Department)
/ Ministry of Jal Shakti

Government of Uttar Pradesh

Form 8 (C)

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW / EXISTING WELL

FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND

WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]
AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC038222

VALID FROM 16/11/2023 TO 15/11/2028

Name of the Applicant SHAILENDER SINGH

Address of the Applicant: HOUSE NO. - 33A, NEAR HANUMAN MANDIR, VISHNU GARDEN
Company Name: SHAILENDER DYEING Company Address

Serial No. of Application Form MTHR1023NIN0226 Date of Submission

Specimen Signature of the User:

Location particulars:

District Mathura
J.L. No

Municipality/Corporation No
Holding No.

Rate of Withdrawal (m3/hr.) 24.00

Particulars of the Proposed Well and Pumping Device:

Type of the Well Tube Well/Boring
Assembly Size (For Tube Well) 0.00
Diameter (For Dug Well) 0.00
H.P. of the Pump: 5.00

Maximum Allowable Rate of Withdrawal (m%/hr.):  24.00

Maximum Allowable Annual Extraction of Ground

Water 14352.00

« This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (2) for extraction of ground water at a rate not exceeding
that as shown at SI. (3j), for Running Hours per day as shown at SI. (3k), and for maximum allowable annual extraction of ground water as shown at SI. (3k) and is valid

subject to the observance of the conditions stated overleaf.

Block
Plot No.

‘Ward No.

Date of Energization (In Case of
Electric Pump)

Purpose of the Well

Approx. Strainer Length (For Tube
Well)

Type of Pump to be Used:
Operational Device

Maximum Allowable Running
Hours Per Day:

Recharge Required:

P.NO. F-75, EXTN-1 INDS AREA, KOSI
KOTWAN MATHURA

16/10/2023

CHHATA
F-75
N/A
N/A

01/07/2023

Industrial

0.00

Submersible

Electric Motor

2.00

7176.00

« Holder of this NOC is hereby directed to assure annual recharge of 7176.00 cubic meter, as specified under the application form within the given time period..

GENERAL CONDITIONS

« Holder of this NOC is hereby directed to fill from 1(A) for registering his/her well within 90 days as mentioned in application form shall only started after registration of his/her

NOC.

« In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

« No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this certificate shall be made without
prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this authorization

« For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters (conforming to BIS/ IS standards)
having telemetry system in the abstraction structure, which record rate and quantum of extraction, at outlet of pumping devices and it shall be presumed that the quantity
recorded by the meter has been extracted by the said user, until the contrary is proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not

exceed to the recorded rate from water meters

o The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the situation so demands
« In case of any change of ownership of the existing well, fresh registration has to be obtained.

about:blank
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¢ No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3) of this certificate shall be made without 2\'8 6
permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this registration
« In case, any of the particulars I information furnished by the applicant in his application for issuance of this registration is found to be incorrect during verification at any
subsequent stage , this registration is liable for cancellation.
o The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for renewal through a fresh application,
at least ninety days prior to expiry of its validity.
« Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped of piezometer should be
commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be made available to this office on monthly basis
o Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring equipment. It is also used to take
water sample for water quality testing when ever needed. General guidelines for installation of piezometers are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is being withdrawn. The diameter
of the piezometer should be about 4” to 6”.

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than one piezometers are installed the
second piezometer should monitor the shallow ground water regime. It will facilitate shallow as well as deeper ground water aquifer monitoring.

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual DWLR with Telemetry
1 <10 0 0 0
2 11-50 1 1 0
3 50- 500 1 0 1
4 > 500 2 0 2

o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be given in meter upto two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with telemetry system should be
used for accuracy.

o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped for about four to six hours.

o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be provided for bringing the
piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its validation.

o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November) periods. Quality may be got
analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle) to the concerned Director, Ground Water Department, Uttar Pradesh, for chemical
analysis.

o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number, depth and zone tapped of
piezometer/tube well for standard referencing and identification.

o Any other site specific requirement regarding safety and access for measurement may be taken care of.

« Any other condition(s) that may be imposed by the concerned Authority.

In case, any of the particulars I information furnished by the applicant in his application for issuance of this permit is found to be incorrect during verification at any subsequent
stage, this permit is liable for cancellation.

SPECIFIC CONDITIONS:

(A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific conditions:

i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the desired quantity of water.

ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.

« iii) All industries abstracting ground water in excess of 100 m>/d shall be required to undertake annual water audit through Confederation of Indian Industries (CIIT)/ Federation
Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC)/ PHD Chamber of Commerce & Industries certified auditors and submit audit reports
within three months of completion of the same to Ground Water Department Uttar Pradesh. All such industries shall be required to reduce their ground water use by at least 20%
over the next five years through appropriate means.

« iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as mentioned in General Condition
n0.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m’ /day of ground water and. Monitoring of water level shall be done by the project
proponent. The piezometer (observation well) shall be constructed at a minimum distance of 50 m from the bore well/production well. Depth and aquifer zone tapped in the
piezometer shall be the same as that of the pumping well/ wells. Monthly water level data shall be submitted online to the Ground Water Department, UP.

« V) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to pollute ground water (chemical,
pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives etc.) shall store the harvested rain water in surface
storage tanks for use in the industry.

« vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

« vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries, other hazardous units etc. (as
per CPCB list) need to undertake necessary well head protection measures to ensure prevention of ground water pollution.

¢ (B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:

« i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering discharge rate (using a digital water flow
meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring records and results should be retained by the proponent for two years, for
inspection or reporting as required by District Ground Water Management Council.

« ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m’ /day. The water from STP shall be
utilized for toilet flushing, car washing, gardening etc

Date :12/12/2023

Place:Mathura

This certificate is electronically generated and does not require digital signature
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_ Ground Water Department
.I| (Namami Gange & Rural Water Supply Department)
/ Ministry of Jal Shakti

Government of Uttar Pradesh

Form 8 (C)

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW / EXISTING WELL
FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND
WATER
[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]
AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC029153
VALID FROM 21/07/2022 TO 20/07/2027

Name of the Applicant ABHISHEK GUPTA

Address of the Applicant: 83 RISHABH VIHAR

H-60, KOSI KOTWAN EXTENSION-

Company Name: M/s SHREEJI POLYFAB PVT.LTD  Company Address

1, UPSIDA
Serial No. of Application Form MTHRO0622NIN0062 Date of Submission 03/06/2022
Specimen Signature of the User:
Location particulars:
District Mathura Block CHHATA

H- 60, KOSI KOTWAN EXTENSION-
J.L. No Plot No. 1, UPSIDA
Municipality/Corporation Yes Ward No. 281403
Holding No. 281403

. 3 Date of Energization (In Case of
Rate of Withdrawal (m°/hr.) 32.00 Electric Pump) 20/01/2020
Particulars of the Proposed Well and Pumping Device:
Type of the Well Tube Well/Boring Purpose of the Well Industrial
Assembly Size (For Tube Well) 0.00 év‘;‘l’l;‘”" Strainer Length (For Tube ,
Diameter (For Dug Well) 0.00 Type of Pump to be Used: Submersible
H.P. of the Pump: 3.00 Operational Device Electric Motor
Maximum Allowable Running
. . 3 .

Maximum Allowable Rate of Withdrawal (m>/hr.):  32.00 Hours Per Day: 1.00
Maximum Allowable Annual Extraction of Ground 9632.00 Recharge Required: 4816.00

Water:

« This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (2) for extraction of ground water at a rate not exceeding
that as shown at SI. (3j), for Running Hours per day as shown at SI. (3k), and for maximum allowable annual extraction of ground water as shown at SI. (3k) and is valid
subject to the observance of the conditions stated overleaf.

« Holder of this NOC is hereby directed to assure annual recharge of 4816.00 cubic meter, as specified under the application form within the given time period..

GENERAL CONDITIONS

o Holder of this NOC is hereby directed to fill from 1(A) for registering his/her well within 90 days as mentioned in application form shall only started after registration of his/her

NOC.

« In case of any change of ownership of the proposed well, fresh authorization has to be obtained.
« No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this certificate shall be made without
prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this authorization
« For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters (conforming to BIS/ IS standards)
having telemetry system in the abstraction structure, which record rate and quantum of extraction, at outlet of pumping devices and it shall be presumed that the quantity
recorded by the meter has been extracted by the said user, until the contrary is proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not
exceed to the recorded rate from water meters
o The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the situation so demands

about:blank
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« In case of any change of ownership of the existing well, fresh registration has to be obtained. 2 8 8

« No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3) of this certificate shall be made without prior
permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this registration

« In case, any of the particulars I information furnished by the applicant in his application for issuance of this registration is found to be incorrect during verification at any
subsequent stage , this registration is liable for cancellation.

o The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for renewal through a fresh application,
at least ninety days prior to expiry of its validity.

« Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped of piezometer should be
commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be made available to this office on monthly basis

« Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring equipment. It is also used to take
water sample for water quality testing when ever needed. General guidelines for installation of piezometers are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is being withdrawn. The diameter
of the piezometer should be about 4” to 6”.

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than one piezometers are installed the
second piezometer should monitor the shallow ground water regime. It will facilitate shallow as well as deeper ground water aquifer monitoring.

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual DWLR with Telemetry
1 <10 0 0 0
2 11-50 1 1 0
3 50- 500 1 0 1
4 > 500 2 0 2

o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be given in meter upto two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with telemetry system should be
used for accuracy.

o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped for about four to six hours.

o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be provided for bringing the
piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its validation.

o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November) periods. Quality may be got
analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle) to the concerned Director, Ground Water Department, Uttar Pradesh, for chemical
analysis.

o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number, depth and zone tapped of
piezometer/tube well for standard referencing and identification.

Any other site specific requirement regarding safety and access for measurement may be taken care of.

e Any other condition(s) that may be imposed by the concerned Authority.

« In case, any of the particulars I information furnished by the applicant in his application for issuance of this permit is found to be incorrect during verification at any subsequent

stage, this permit is liable for cancellation.

SPECIFIC CONDITIONS:

(A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific conditions:

i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the desired quantity of water.

ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.

« iii) All industries abstracting ground water in excess of 100 m’/d shall be required to undertake annual water audit through Confederation of Indian Industries (CII)/ Federation
Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC)/ PHD Chamber of Commerce & Industries certified auditors and submit audit reports
within three months of completion of the same to Ground Water Department Uttar Pradesh. All such industries shall be required to reduce their ground water use by at least 20%
over the next five years through appropriate means.

« iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as mentioned in General Condition
n0.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m’ /day of ground water and. Monitoring of water level shall be done by the project
proponent. The piezometer (observation well) shall be constructed at a minimum distance of 50 m from the bore well/production well. Depth and aquifer zone tapped in the
piezometer shall be the same as that of the pumping well/ wells. Monthly water level data shall be submitted online to the Ground Water Department, UP.

« v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to pollute ground water (chemical,
pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives etc.) shall store the harvested rain water in surface
storage tanks for use in the industry.

« vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

« vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries, other hazardous units etc. (as
per CPCB list) need to undertake necessary well head protection measures to ensure prevention of ground water pollution.

¢ (B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:

« i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering discharge rate (using a digital water flow
meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring records and results should be retained by the proponent for two years, for
inspection or reporting as required by District Ground Water Management Council.

« ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m’ /day. The water from STP shall be
utilized for toilet flushing, car washing, gardening etc

Date :15/08/2022

Place:Mathura

This certificate is electronically generated and does not require digital signature

about:blank 2/2
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